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CHHATTISGARH ORDINANCE
(No. 1 of 2013)

CHHATTISGARH CO-OPERATIVE SOCIETIES (AMENDMENT)
- ORDINANCE, 2013

An Ordinance further to amend the Chhattlsgarh Co-operatlve Socletles Act,

1960 (No. 17 of 1961).

Promulgated by the Governor of Chhattisgarh in the Sixty-fourth Year of the

Republic of India.

Whereas, the State Legislature is not in session and the Governor of Chhattisgarh is

satisfied that the circumstances exist, which render it necessary for him to take immediate

action.

Constitution of India, the Governor of Chhattisgarh is pleased to promulgate the following -

Now, therefore, in exercise of the powers conferred by clause (1.) of Article 213 of the

Ordinance :—
. (N This Ordinance may be called the Chhattisgarh Co-operative Societies
(Amendment) Ordinance, 2013.
(2) It shall' come into force from the date of its publication in the Official

SR

Gazette.

During the period of operation of this Ordinance, the Chhattisgarh Co-operative
Societies Act, 1960 (No. 17 of 1961), (hereinafter referred to as the Principal Act),
shall have the effect, subject to the amendments specified in Section 3,4, 5, 6 and 7 of
this Ordinance.

Short title and
commencement.

The Chhattisgarh Co-
operative Societies
Act, 1960 (No. 17 of
1961) to be tempo-
rarily amended.
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Amendment of 3, For clause (jj) of Section 2 of the Principal Act, the following shall be substituted,
Section 2. namely :__' .

"0 “State Election Commission” means the State Election Commission referred
Lo in Article 243-K of the Constitution of India, which shall be the authority
or body for the purpose of superintendence, direction and control of the prepa-
ration of electoral rolls, for and the conduct of, all elections (o a co-operative
society, under the Article 243-ZK of the Constitution of India.”

Amendment of sub- 4. For sub-section (1) of Section 50-B of the Principal Act, the following shall be substi-
section (1) of Section tuted, namely :-— ) ‘
50-B. i e . o . . .
“(1) I'he State Election Commission shall conduct all elections of Co-operative
society and exercise the superintendence, direction and conirol of the prepa-
ration of electoral rolls subject to the provisions of this Act.”
Amendment of sub- 5 For sub-section (2) of Section 50-B of the Principal Act, the following shall be substi-
section (2) of Section tuted, namely :— :
50-B. : b . . . . . . .
“(2) The State Election Commission shall in consultation with the State Govern-
' ment appoint such numbers of officers and other staff as may be required, in
the opinion of the Commission for conducting election in respect of co-
operative societies.”
Amendment of sub- 6. ~ For sub-section (7) of Section 50-B of the Principal Act, the following shall be substi-
section (7) of Section tuted namely — .
50-B. e e . .

(7) I'he Commission shall have the powers 1o requisition the services of other
officers, to aid and assist in the election and such requisitioned officers shall
be under the overall supervision and control of the Commission during the
election.”

Amendment of sub- 7.

section (9) of Section
50-B.

For sub-section (9) of Section 50-B of the Principal Act, the following shall be substi-

tuted, namely :—- : .

“(9) All expenses incurred in conducting clections of the board of any society
shall be paid to the commission, in advance, by the State Government and the
same shall be recovered from such society by the State Government in the’
manner as may be prescribed by the State Government.”
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